ACT No. XXV or 1942,

TEN
@

- [PAS’SED &Y THE INDIAN. LEGISLATURR. ]

(Recewed the assent of the Governor Geneml on the Ist
' “October, 1942.)

CAn Act fo repeal certam enaetments and fo amend
- : cerfain other enactments

\ R } HEREAS it is expedlent that the enactments spe-.
cified in the First Schedule which are spent or have
otherwise become unnecessary, or have ‘ceased to be
‘in force otherwise than by expressed specific repeal,
should be. expressly and  specifically repealed ;

v "AND WHEREAS it is expedient that certain amend-
ments should be made in the enactments spe01ﬁed in
Jthe Second Schedule ;. - :

It is hereby enacted as follows

1.. This-Act may be called the Repealmg and Amend- gnors titte. |
-ing Act 1942 ’

2. The enactments speclﬁed in the First Schedule Rt;g:fmg of
are hereby repea.led to t,he extent mentloned in the enm‘g@n?&

fourth column thereof..

8. .The enactments sPeclﬁed in the Second Schedule Afmendment' '
are hereby amended to the extent and in the manner gmzc:trgggté '
“mlentioned -in the fourth column - thereof. P i
4. The repeal by this Act of a.ny enactment sha,ll Savings, = . ,
not affect any Act or Regulation in which such -enact- - LT
‘ment has been applied, incorporated or referred to '
and this Act shall not affect’ the “validity, mva,hdlty,
effect or consequences of anything already done or -
‘suffered _or any right, title, obligation .or liability - . S
“ a.lready acqu1red ‘accrued or incurred; or any remedy . - . ' i
' " or proceeding in respect thereof, or any release or. . . ...
discharge of or -from any debt, penalty, obligation, o
liability, claim or demand or any indemnity already I
< granted, .or the proof of any past act or thing ; : ' v‘

. nor shall this Act affect any principle or rule of law S
_or ﬂsbe.bhshed ]urmdmtlon form or course of pleadmg ey R

: L , ~practice
Price anng 1 or 13d:




Repealing and Amendiny.

[Ao'r XXV

: praotloe or procedure, or ex1st1ng usage, custom, pri-

‘vilege, restriction, exemption, office or appointment,

notW1thsta,nd1ng that the same respectively may bave

been in. any manner affirmed, recognised or derived -
by, in or from any enactment hereby: repealed

_office,

norshall the repeal by this  Act of any enactment
-rovive or restore any jurisdicbion,”
ha,blhty, right,’ title, privilege,. restrmtron, exemption,

custom,

usage, practice, procedure or other ma.tter or thxng not
- now ex1st1ng or in force. -

THE FIRST SCHEDULE.
.REPEALS, -
(§ee section 2.)

Year.

‘ Short title. -.

1937

" No.' "Extent of repeal.
T 2 -3 4
Acts of the O’enf/ral Legislature.
- 1882 | XII . | The Indian Salt Act, 1882 . Clause (c) in section 7, ,
1926 | XVI . | The Indlan Trade Umons Act, 1926 Clauses (c) and (d) in
. T ] ° section 14.
1937 | 11 | The Indian Nava,l Armament (Amend- The whole.
B # ment) Act, 1937. L
© 1987 | 111 The Land Customs (Amendment) Act Do
ol . 1937. S
19871 IV " The Indian Income-tax (Amendment) - Do.
~ 0 B Act,; 1937. .
19371 V . | The Indian Lac Cess (A_mendment) Do. ;
' 7 Act, 1937, \
- 1937 | VII The Workrhen's Compensatlon (Amend- Do.
o . _mernt) Act, 1937. -
£1937 | VIII . | The Code of Civil Procedure (Amend- . Do.
IR IR ment) Act; 1937+ :
~1987 11X - The Code of Civil Procedure (Second Do,
: 1 Amendment) Act, 1937, . -~
1937 1L X The Indian Electricity (Amen.dment) g Do,
B Act, 1937. -
-1937 | XI The Indian Boilers: (A_mendment) Act i Do.
: 1937 -
1087 | XIT "The Contempt of Courts (A_mencﬁuent) Do
o S Act, 1937.
1937 | XIII The Indian Tea Cessg’ (Amendment) Do.
5 Act, 1937, S
. 1937 | XIV The Indian Lumta,txon (Amendm.ent) Do, - -
v ‘ 7 Act,1937. A
1937 | XV The Indian Army (Amendment) Act, Do.
- : 1937. - B
. 1937 | XVI The Code of Civil Procedure (Thll‘d " Do.
. Amendment) Act, 1937. o
1937 | -XVII The Indian Red Cross Society (Amend- Do.
oL - ment) Act, 1937. - :
‘1937 | XX - The Repea,lmg and Amendlng Act Do.
: : o 1937, .
1987 | XXI The Indxan _[‘arlft' (Amendm,ent) Aot " Do. B

gl e o A




or 1942] -

Repealing and Amending.

Year.

- No. © Short title. Extent of repeal.
1 -2 3 4
1937 | XXII . The =Pa.yment of Wages (Amend_ment) . THe whole.
B - Act, 1937+ .
1937 | XXVIT The Indian Tariff . (Second Amend- | Do.
Co - ment) Act, 1937. :
1937 | XXVII] "The Indian Secur1t1es (Amendment) "~ . Do. s
o Act, 1937. :
1937 | XXIX The Indian Mmes (Amendment) Act Do.
. 1937. . - .
je38 |1 - .. The Repealing Act, 1938 .. Do 1}
1938 (I . . The -Indian Compames (Amendment) Do.
' Act, 1938, _
1938 | III The Dangerous . Drugﬂ (Amendmer\t) - . Do. _
: ’ Act, 1938. .
1938 | VI- The Destructive Insects and Pests Do.
. (Amendment) .Act, 1938. E
1938 .{ VII - | The Child Marriage Reqtramt (Amend- Do.
- | “ment) Act, 1938. ]
1938 | IX . | The Workmen’s Com,pensatlon (Amend‘ Do.
ment) Act, 1938, K )

1938 | X _‘The Cutchi Memons Act, 1938 . Section 4.
1938 | XII The Durgah Khawaje Sgheb (Amend~ The whole, -
1 ment) Act, 1938. . B :

1938 { XIV The. Sugsr Industry P.rotectlon (Tem- - Do.
o porary ‘Extension) Act, 1938.
1938 | XV . The Indian Coffee Cess (Amendment) Do.
: ’ Act, 1938. -
1938 | XVI The Indien Tariff (Amendment) Act Do.
) 1938.
1938 | XVII . The Trade Disputes (Amendment) Act " Do.
. 1938
1938 | XVIIT " The Delhl Joint ‘Wa.ter Board (Amend— Do.
o ment) Act, 1938, -
1938 |'XIX - The Child Marriage Restraint (Second Do.
: L - Amendment) Act, 1938. . N
1938 | XXI The Indian Emigration (Amend_ment) Do.
s Act, 1938. .
1988 | X XTI The - Indlan Aircraft '(Amendment) , Do,
e Act, 1938, e
1938 | XXIIT The Indian Tos Cless (A_mendmont) Act, ~ Do.
-1938. - - .
1938 | XXV . The Prevention of Cruelty to Anlmals Do.
-{Amendment) Act, 1938. : ’ )
1938 | XXVI The Employment of Children Act, 1938 Section 8, ©
1939 | I . Thre Indian T&l‘lff (Anlendmeqt) Act, | The whole.
: 1939, = . o
1939 [ IT . The - ‘Ajmer-Merwars, Munlclpalltles Do.
o Regulation (Amendrment) Act, 1939.
1939 | ITX The Destructive Insects and -Pests - Do. -
' - (Amendment) Act, 1939. . :
1939 | V . The Indian Cotton Cess (Amendment) Do.
B . Act, 1939. . S
1939 | VI . The Indian Merchant Shipping (Amend . Do.
) ment) Act, 1939.
1939 { VII The Indian Income-tax (Amendment) - Do.
) - “Act, 1939, - )
1939 | VIII . ‘The Dissolution of Mushm Ma.n lages { Section 6.
; .Act, 1939.
X . The Indisn Merehant Shlppxng (Second

Amendment) Act, 1939,

The whole:




Rejeqling and Amending.

 [act XXV

Short title.

| "'he Indian Finance Act, 1937 ..

Yoar Extent of repeal.
1 2 3 4
1939 Xf . | The Insurance fAmendment) Act, 1939 { The whole.
1989 { XII . | The Indian Patents and Des{gns Do.
1 (Amendment) Act, 1939. - ’ .
- 1939 | XIIX . The Workmen’ sCompensa,tlon(Amend The . proviso to sub-
Co B, ment) Act, 1939. ’ section () of section
. o : ) 1 and section 2. °
1939 | XIV. . The ‘Oo,tt,on—;' Ginnin',g and Pressing”| The whole.
: P Factories (Amendment) Act, 1939 - R
71939 | XV The Employment of Children (Amend Do.
o ’ ] ment) Acty 1939. o .
1939 | XVIiI , . The Indian  Succession (Am,endxnent) ) Do.
: 1 - | - Act, 1939. : .
1939 | XVIII 'The Indian Ta,rlff (Second Amend ‘Do, .
- . ment).Act, 1839, -
1939 | XX - The Sugar Induetry (Protectnon) Act, Db. :
’ - 1939. =~ N .
- 1939 ) XXI . The Ch1tta.gong Port (Amendmen‘b) ‘Do~
. Act, 1939. -
1939 | XXIT . 1 The Cumma.l Law Amendment Act, Deo. -
: - : 1939. )
1939 | XXV . Tho .Indian Salt (Amendm,ent) Act, Do.
: 1939.
1939 | XXVI The Gode of 01v11 Procodure (Amend- . Do.
) : ment) Act, 1939. . :
1939, | XXVII The Indian Tea Cess (Amendment) Do. .
: e . Act, 1939, o
- 1939 | XXIX ‘The Indian Tariff (Fomth Amend- | Section 2.
Yo : _ ment) Act, 1989, © o
1939 | XXXI The Indian ‘Carridge by Air (Amcnd-, The whole.
- . - ment) Act, 1939. : DL -
T.1939 | XXXII . ., | The Indian Rubber COntLOL (Amend- e
i ' “ment) Act, 1939. ) ] - :
1939 | XXXII1 The Indisn Ra.llwa,ys (Amendment.) « Do.
L T : Act, 1939, .
1939 | XXXIV The Repealmg and Amending . Act - Do b
o . ) 1939. i
11939 | XXXVII - The Indlan Alrcla,ft (Amendment) Act ] Do,
. 1939 o .
1939 | XXXVIII The Panth “Piplods, Courts (Amend- - Do. =
; S “ment) Act, 1939. i :
1939 |- XXXIX The Indign Oaths (Amendment) Act, Do.
- e - 1939. -
1939 | XL .- © . | The Motor Vehicles (Amendment) Do.
: : ) - Act, 19395%F o !
1939 | XTI The Insurance (Seeond Amendment) Do. :
B Act, 1939.. o
Acts'of the-Govemar “General,
1937

" | In the long title and e
. preamble, the words’

and figures commenc-

ing “ to fix the duty
© on salt'” and ending

“ Indian Post. Office
~ Act, . 1898, and .
Sedtions 2, 3, 4, 5 and 6
" and the Schedule..




Repealing and Amending.

‘Short title,
1 . 3 P

" Extent of repeal.

4

-

The IndianFinance Ach, 1939 .
R BN o«

.{The Indian Finance Act, 1938

P
P

o~

. T'he Indian Tariff (Third Amendment)
Act, 1039,

The Indian Naval Reserve Forces
(stcxphne) Act, 1939.

Regulatzons imade by the Governor
Genm al in Council.

The Sonthal Parganas Justice (Am-

endment) Rogulation, 1937. B

Thé -Sonthal . Pargenas Rent (Amend-.
ment) Regulation,.1937.

The Sonthal Parganas Settloment (Am

¢ endment) Regulation, 1937.

The Orissa-Laws (Amendment) Regu-
lation, 1937. -

The “Khondmals L&ws (Amend_ment)
Regulation, 1937.

| The Angul Laws (Amendmenb) Regu-
lation, ]937 .

Ragulamons made by . the Governor
> Q@eneral.

' The Andérhan and Nicobar Islé.nds

Fisheries (Am.endment) Re‘gulatmn,
1939.

The British- B&luchlsta,n Lews (First
Amendment) Regulation, 1939.

The British Baluchistan Frontier.
Crossing Regulation, 1939.

"The British Baluchistan Laws (Second
Awmendment) Regulation, 1939,

| The British Baluchistan Criminsal and

Civil Jusbice and Laws Extension
Regulatmn, 1939. " -

The British Baluchistan Courts Regu-
latxon, 1939

In the long title and
preamble, the werds
and figures commendc.
ing * to fix tiie duby
on salt ¥ and ending.
¢ Indian Post }Oﬁ'ico

<Act, 1898, and ",
Schedule

Sections 2 and 3 and the

- In the long title ‘and.”

preamble, the words
. and figures comumenc-

Cing *““to fix the duty

on galt " end ending . -
<« Indian Post Office

Act, 1898, and .

Sections 2, 3, 4 a,nd b

.and Schedule 1.
The whole.

Section 8.

The_ whole. - )

]V)o."

The whole. -
Do.

Ltion' 8, .

The whdle, -

'Seétiona 2,3 and 4"

Seation 40.

¥

Sub-section (1)'. of mec-.

. THE SECOND




Repealing amlAmemng o - [a0T XXV
' THE SECOND SCHEDULE.
_'Ais)mnﬁlymms.

(See section 3.) . - -

Short title. I . Amendments.
Ads of the Central Legislature. ’

. | The -Code of OIV'.I] Proeedure, In the Eirst Schedule, in rule 48 of
- 1908. ) Ordor XXI,—
e ’ (a) in sub-rule (1), for “the words
_‘ tho Central Government or
the Provincial Government may
£ by notification in their official
. Gazette '’ the words *‘ tho ap-
propriate, Government may by
nomﬁca.tlon in - the official -
- ‘Gazette  shall he substituted ; -~ -
) (b) 4n sub-rule (2), for the words the "
o : Central Government or the
- : ’ ~ Provincial . Government, * as the
- case may be > the words “ the
~appropriate Governmerit *’ shall -
besubstituted ; -
(c) in' sub-rule (3), for the ‘words Co
" . ‘. the Central Government or o4
the Provincial Government 7, in . - B
both places” where the words :
oceur, the words ‘‘the appro- ;
_ priate Government ™ shall be S
. gubstituted ; - g 3
(d) after sub-rule {3) the followmg : Y
Explanation - shall .be -added, 3

0 ] pemely:—
- ) -+ " “Bzplandtion.—In this-rule ¢ ¢ ap-
L ) ’ .. . propriste - -Government -
’ S - means— :

(@) 8s respects any pubhc ofﬁcer
in the service of the Central
; .- Government, .or any Ser-
S o . vant of a Federal Railway
RO : -~ . or of a cantonment’ autho-
. “rity-or of the port autho-
-..rity of a major port, the
. Central Government ;
o o i (u) 88 respects  any public
T . - ‘officer employed in connec-
PN : 1~ .~ tion with the exercise of .
R L the‘,functions of the Crown.
g "+ .inifs relations with Indian
States, the Crown Répres-
entative ; and - .
(vm) as respects any other pub:
lic officer or & servant of
any other railway .
" local  aunthority, the Pro-
. vincial Governmment.’
At the end of clause (gg) in section 54
© {3) the word ““ or " shall be inserted,

. The Indxan Inoome-ta,x Act,
1922, -




CoF1942) . . Repealin and Amending.

Year. kN.o. Shox;f; title. 1 " Amendments,
B T o 3 - S 4

71925 | XIX O The Provident Funds Act, 1925 | In clause (d) of section, 2, for the words

- . R - S - - . . “ ity employees ’*- the words ¢ por- -

) ' ) sons in the service of the Crown '
shall be substituted. :

1934 | XXXIV. | The Indisn Navy (Discipline) | In section 53 of the Naval Discipline ~
: - - Act, 1934, o Act ag'set out in the First Schedule
- to the Indian- Navy (Discipline) -
Act, 1934,— o -
~ {(¢) in clause (I), - for the words
A o . “shall not be exercisable by
’ . the Provincial Governinent *’
the words ‘“shall be exercisable’ ~
by the Centrsl Government and
" not by the Provincial Govern-
: o . ment.’” shall be substituted ; .
‘- ) : : . (#7) in, clause (9); the words * and
S o ' , hard labour, or either &f them *’
- gshall be omitted.

1938 | IV . | The Insurdnce Act, 1938 - . | In the heading preceding, the margi- -

- ) i L - nal note to, and sub-section (4) of,

' " section 33, for the word * inspec-

~ tion” the word -“ investigation *’
shall be substituted, .

In sub-section (3) of section 82 for
the words, brackets and figure
‘“gub-gection (I) of this sub-
section ’ the wordsé brackets and
figure “ sub-section -(I)' of this

[T - B " section * shall’ be substituted.

1940 | X .| The Arbitration Act, 1940 « . | In'section 46, after the figure « 12}
. T .- -4 tbefigure “, % * shall be inserted. i

1941 XII . . | The Delhi ' Restriction -of |.In the proviso to sub-séction (2) of
. Uses of -Land Act, 1641. - - gection 8, for the brackets and-
S . . figure ““ "(4) ’’ the brackets and
’ e - -figure **'(7) > shall be substituted.
1942 | XIX = . | The Industrial Statistics Act, | In section 8, for the words * to &
. . 1049, - . . " further fine ” the ‘words ‘“ with a.
C ' -further fine * shall be substituted.

-l - ' 4

Act of the Licutenant-Governor L.
" " of Bengal in CGousteil, _ :
iggo 111 .| The Ca,_l-cutta‘Port- Act, 1890 'In_secﬁion 8, for clauses (v) and (vi7).
o - ) = . ) the following clauses shall be
substituted, respectivély, name- ]

ly ;—

R N . . N “(v) The General Manager, Behgal
~ - ] . - and Assam Railway, ex-officio »’;
- B . ‘“(vity The Principal -Officer, Mer.
) : cantile Marine Department, Cal- -
. o cutta Disbricf:, ex-officio, and ;

7




-/

Repealing and Amending. i

e

% [4CT XXV OF 1942.]

il

Year. No. Short title. ' Amendments. *
NI 3 s |
Act of the Governor of Bengdl
o _ in Council. )
1014 | V. The Chittagong Port Act, | For the. words ¢ A'ssa;m-Behgal’i Rail-
e 1914, .. . N way P’ and. ‘‘ Assam-Bengal Rail-
’ way - Company »’, “wherever. they
" occur,. the words “‘Bengal and
Assam Railway > shall be substi-
N g Ctuted.: . v : '
g B - |Regiilation made by the Governor
’ General 4n Council. -
1891 ’VI'l The Assam Foresb-Regﬁlution, In sub-section (3) of section 37, the
: . 1891. ) e words ‘“in the: provinee ?* shall be
, omitted. i : .
AY a 3 ~
,# .
; ;
M b B
1
OIRD—81-—1291 LD—22-12-42--2,500.
r
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